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 CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH -
NEW DELHI

_DA-1885/96

Thursday, this the 28th day of November, 1996 .

HON'BLE PR, JUSTICE CHETTUR SANKARAN NAIR, CHAIRMAN
HON'BLE MR. :-S.P. BISWAS, MEMBER (A) o

1. Charinji Lal S/o Sh. Chuddu Singh,
R/o Village Sundyal, P.0, Dairy Farm,
P.S. Thana Jwan Distt. Aligahrh U,P,

2, Ram Singh S/o Baluant Singh,
R/o Vill, Sundyal, P.C. Bairy Farm,
District Aligarh, U,P, ’

3. Mntoori Singh S/o Sh, Lahauri Singh,
R/o Village Tulipur, . - -
P.C. Daheli, Distt, Aligarh, U.P,

4. Panma Lal S/o Sh, Minshi Lal, -
R/o Vill. Mheshpur, P,.0, Dairy Farm,
P.S. Kuarsi, Oistt, Aligarh (UP).

5. Latoori Singh S/o" Sh, Yad Kiran Singh,
R/o Village Maheshpur, P.,C. Dairy Farm,
P.S, Kuarsi, Distt, Aligarh, U.,P,

6. Rajveser Singh S/o Sh, Bal Singh,

- R/o Surhyal Central Dairy Farm,
Distt. Aligarh, U,P, " «..Applicants

(By Advocate Sh, A K, Bharduaj) ‘

Vg rsus

1. Union of India through
The Secretary, ‘ :
Ministry of INformation & roadcast ing,
Shastri Bhawan, New Dslhi,

2, The Director General,
All lndia Radio,
Akashuani Bhawan, Sansad Marg,
New Celhi,

3. The Superintending Engineer,
. High Pousr Transmissicn, .
'All India Radjo, Aligarh, U.P.

/

«s.Respondents

(By Advecate Sh, B, Lall)

The application having been heard on 28.11.1996

the Tribunal on the same day passad the follouwing:

ORDER

Chettur Sankaran Nair (3), Chairman -=

- Applicants seek a direction tg reSpondénts to

grant them temporary status in terms of office memorandum

...2.
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No.51016/2[90-Estt(C) of the Debartment of Personnel
détéd 10,9.,93, According to them they have put'in
enough days of service to oualify for this benefit.
They also rely cn an order of this.Tribunal in
0A-2390/94 to uhich respondents herein were partiss.
Learned counsel for respondents could not dist inguish
the order on the facts of the case, The order is
binding on respondents as they uwere parties,to‘the
same, UWe direct reépondents to examins the’caée’oé
appliéants for grant of témpofary'statUS,Both in the light
of the  office memorande and in the light of :

the order aforementionad. This will be done and

appropriate orders passed within two months from

t oday.

2. Application is disposed of as aforesaid,

Ng costs.

Dated, this the 28th day of November, 1996,
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( S.p. BISWAS ) ( CHETTUR SANKARAN NAIR, 3, )
Member(R) Chairman
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